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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.
OA No.128 of 2025/EZ

Dewkant Kumar ... Applicant.

State of Bihar ... Respondents

Vil o
RNPLY ON BEHALF OF THE RESPONDENT NO. 5 DRM, KAITHAR

wayhar “““?\3‘/
‘\M 0 & NORTHEAST FRONTIER RAILWAY

Division, do hereby solemnly affirm and declare as follows:-

1. That I am well conversant with the facts and circumstances of
the case, and as such, I am duly authorized and competent to

swear this affidavit on behalf of Respondent No. 5, in the above

matter.

2. That I have read and understood the original application and
have been advised to traverse by way of this Counter Affidavit

as reply thereto.
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3. That have and except those which are matter of record and
those which are specifically admitted hereto the contents of the
OA that have not been specifically admitted hereunder or are a

matter of record be deemed denied.

4. That the deponent craves liberty to raise additional submission
or file supplementary affidavits in case need arises during the

course of arguments.

PRELIMINARY OBJECTIONS
5. That the Respondent No. 5 Northeast Frontier Railways,

i somKaktihar Division at the outset, submits that allegations made

NOTARY B o -y
atinar (Bib¥'the Original Applicant is misplaced and is bad in law and

objections that in its humble submission are pertinent for a
holistic adjudication of the issue, which has been conceived
without any basis either in law or fact.

7. That at the outset, the answering Respondent submits that the

Original Application filed by the Applicant through letter
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petition that air pollution is being caused by Katihar Raiway

Administration and it is the vicladon of Solid Wasw®

Management Rules, 2016.

& That it is most respectfully submirted thar an agreement Wes

= -

duly executed between the Railway Administranon and Rauhar

Municipal Corporation for the cleaning and removal of S0l

waste from the site in question at the rate of Rs. 1300/- per

\
i successfully executed and completed to the sausfacton of the
Auindl JUMpiet
£ no

NO RYconoem authorities. It is further submitted that at presen

Katihar ‘E‘h
\\ solid waste is lying at the said premises and the entre ares has

been cleaned.

copy of the letter dated 21.10.2025 is annexed herewith

d marked as Annexure- R-1

S
- ——

9. That it is further submitted that a total of 172 tips were
undertaken by for the cleaning and removal of solid waswe and
the total amount of Rs. 2.23.600/- has slready been

transferred in the account of Katither Municipal Corporation
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A copy of said documents are annexed herewith and

Marked as Annexure R-2.

10. In view of the facts and circumstances stated herein
above and the submissions made herein, no cause of action
survives with regards to the removal of solid waste at the site.
It is further respectfully submitted that this Hon’ble Tribunal

may be pleased to reject the reliefs prayed for and to dlsmiss
A

the said O.A with costs. B ﬁ L7
O 2N

(DE, NT)
CMS/KATIHAR
N. F. Railway
[ RV DH‘W"DAP»1 RA.
CHIEF MEDICAL S _',‘
DIVISIONAL R

NORTH EAST FRO!
KATIHAR, BIHAR

K
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VERIFICATION

th
Verified at Katihar on this.:(.. Day of May, 2026, that the

contents of the above affidavit are true and correct to the best

of my knowledge. No part of it is false and nothing material

has been concealed there from. ﬂ{
o

(DEPONM
Identified by me Dr.\. DHAMODARA KaJ

CHIEF MEDICAL SUPERINTENDENT
A/[ & M DIVISIONAL RAILWAY HOSPITAL

NORTH EAST FRONTIER RAILWAY

AAV 7— f 24 KATIHAR, BIHAR :

Advocate

5 .Jma :%)rab;
Kaotlarﬁn “




BEVORE THE HON'BLE NATIONAL GREEN TRIBUNAL
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IN
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OA. No. ~ 128 of 2025/¥.7,
IN THE MATTER OF

Dewakant Kumar APPLICANT

VERSUS

Dept. Gowt, State of Bihar vivreven..... RESPONDENTS
AFFIDAVIT

I, Dr. V. Dhamodara Raj, S/o- DR, Vittal, aged - 53 years, having office at the Divisional
Railway Hospital, Katihar, Bihar, 854105 do hereby solemnly affirm and sincerely state as
follows:-

1. That the deponent is authorized representative to represent the Respondent No -5 in the
prc«cnl case and as such, | am well conversant with the facts and circumstances of the
?\umm O bRt case on the basis of the information derived from the official records, and hence, |
competent and authorized to verify, sign and swear this affidavit in behalf of the
Ka th ( dedfondent No. -5,

at the accompanying reply may be read part and parcel of the present affidavit as I am

u)mpcwm to swear thig affidavit,
the acwmpanym;, rcply has been drafted and field under my mstmc’uons and

A m (nfy oxdinary course of business of Railway and available records and documents and

Kistitiar,

.1 "-'m;»‘h& oplehts of the same are read over and explained to me and are not repeated herein for
VL the f brevity

pY ?/(/,zz

Advocate

DIVISIONAL m',m Hd “AL '
NORTH EAST FRONTIER RAILWAv
KATIHAR, BIHAR
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1614810/2025/0/0 Sr.DME/IC/KIR/NFR
NORTHEAST FRONTIER RAILWAY

//f Office of the 7 O

\m\‘n‘w— SSE/C&W/IC/KIR
““J:‘ S N.F.Railway, Katihar

No. M/K/SSE/CRW/KIR/25 Dated: - 21.10.25

To,
MuniclpalCommissioner
Katlhar-854105

Sub : Disposal of Rallway Solid waste by Katihar Na ¥
' gar Nigam's Tractor in Municipal area.
Ret (1) ADRM/KIR'S L.No. M/K/NGT/KIR/25, Dated: - 14.10.25

As per referred letter, It Is certified that Solid Waste Garbage lying on Railway land near
Green shop Para belng disposed off by Katihar Nagar Nigam’s Tractor during 16.10.25 to
19.10.25. The detalls of Garbage transported by Katihar Nigam's Tractor Is as below: -

o
undt {?ﬁ\‘.\gﬁ)a‘e o i ; 'l—ti@}lbgbﬂrlp Tractor usedii;i |
NO : 16102025 65 Trip (Sixty Five Trip) (
catih a 18.10.2025 57 Trip (Fifty Seven Trip) 3 1
19.10.25 50 Trip ( Fitty Trip) ST

~ Total ~ | 172 Trip (One Hundred Seventy Trip)

BN

- )‘F i
i GC)) Exp. Dale (a’j l\/] b
Qomu'g 2028@ (5‘\<~ (o *‘\)
. SSE/CaW/IC/
P B'HP‘/I C/KIR

CopyTto:-
1. Sr.DME/KIR- for Kind information Please.
2. DME/KIR- for Kind information please.
3. ADME/KIR- for Information please.

Attested by

Kumar Jomprabf
NOTARY, Katihan (Bibay®

0‘4(\\4\
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Kathar (Biha

m“

A [ OvAdie Batcien 0 %

Attesfd by

Kumar Somprabh

NQTARY, Katih r:Bmar‘
A H’(\\Y L

beoe g\ R

71




YARALAILNAMA 72

ENCHE COURE OF THE HON'BEE NATIONAL GREEN THRIBUNAL,
BEANTIRN ZONIK BENCH, KOLKATA,

Ovlghinnd Application No, - 128/2025/8.7,

DEWRANT KUMAR
o Petitioner/Appellant.
Versuy

STATE OF BINAR
. Defendant/Respondent.

PWE De VL Dhwmodars Baj, Chief Medienl Superintendent, Katibar, who is also
b O e Oteer authorized o act 1or and on behalf of the Union of India representing the
Nowtheast  Vrontior Radway Adminiatiation do hereby — appoint and authorize, Shri Ashok
Prasad, Central Gove Standing Cownsel, Kollatn (0 appear, act, apply, plead and present the
above desvribed suiappeal/ proceeding on behall of ihe Union of India, 1o file and take back
dovuiienty, tw aceept process of the Court (o file and take docaments, (o accept processes of the
ot o appotnt and iataet Counsel, Advocate or Pleader o withdraw and deposit money and
wenetally o eprexent the Unton of tndia in the above described case/appeal proceedings and to
o all gy wedontal o suoh appearing action, applying pleading and prosecuting for the Union
of lndia SURIECT NEVERTHELESS o the condition that unless express authority in that
behalt’ has PREVIOUSLY been obtained from the  appropriste Officer of the Government of
Tindia, the snd Connsel/ Advocate/Plender or any Counsel, Advocate or Pleader appointed by him
shall  not  withdiaw o withdraw — liom or  abandon — wholly — or  partly  the
case appeal Clamy/defence/proceeding agatngt all or uny Respondent(s)/ Applicant (s)/Opposite
Party Parttes ot onter o agreement,  settlement o compromise  hereby  the
Case appeal proveeding ware wholly or partly adjusted or refer to all or any matter or matters
ansing ot dispute theroin 1o arbitration PROVIDED THA'T IN - exceptional circumstances
where there s no sutticient time to consult such appropriste Officer of the Government of India
and on wisston o settle or compromiso would be delinitely prejudicial 1o the interest of the
Govertmnent o India in the smd Pleader/Advocate/Counsel may enter into any agreement,
settlomont ot compromize whereby the sut/appeal/proceeding is/are wholly or partly adjusted
and wmoovery sueh case the said Counsel/Advocate/Plender shall record and communicate
forthwith to the sad Officer and the special reasons for entering into the agreement, settlement or
[SUTTVIVHTEN

1 hereby agree (o bty all acts done by the atoresnid Shrl Ashok Prasad, Central Govt,
Standing Counnsel, Kolkatn i pursuance of thiv authority

IN WITNESS WHERHOU THESE PRESENT ARE duly executed for and on behalf of
the Union off lmhu thix 7 Day of MAY 2026

L
e \"’\

o “f\«‘“" W (@h« .

e, % fil"‘) e ___—
\ » \\i‘ d \“m .
i e e /qsi?r‘“
i Chiet Mediva) Sy
\X\N\l‘ Ry Katihut



